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2   I •7  .20011I,Ill)iIIIIIAt/I Heard  Mr.  U.  N.  n]bey.`  .the.petitioner

(who  is  present  in person.
1',`

At  t.he  very  outset.  Mr.  Karrria  Thinlay.

learned  Assistant  Govt.Advocate  submitted

that  the  auth.ority concerned/respondent
herein had  withdrawan  the  iltpugned  office
Order  dated  21.5.`2Q05.    ,Sppporting  his

t`
.,

contentio'n,. Mr.  Karma  Thin|ay.  learned  Agstt
Gout.Advocate  produce,a  the.  related  copy  of

the  office  order  dated  19.7.2005.i   We_have

pemsed  the  said  office  ?rd.er which  shqus
t.he  factum  of  withdrawal  of  the  illpugned

•   order.    In view  of `it.  this, mat,ter  has  beco

infzuctticms  and.  accordingly.  it  is  closed,
as  infructuous.    The  office  order dated
19.7.2005  is  relevant  in  the  case  in hand.

and  it  i`s`?herepy  plac:ed.`9n'record  and  marked

as  .X'  for  identification.
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